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IN THE CENTRAL 	N!STRATIVE TRIBUNAL 

NE7 By BENCH 

ligs 
LA. No 9/87 

DATE OF DECISION 31/12/1987 

Shri FLU, Joilekar. 	 Petioie- 

Mppiicant in Peron._ 	 Advcte for th Petit:er) 

Versus 

I 	 The lead Flaster t iUaV 	 Respondent 
High .choo1, Ilargao,Goa & 2 Others. 

.hrimat1 VjeneZeS forhriJ.P.crna 	Advocate for the Responatii(s) 

Co , 

The Hon'hlc Mr. B.C. W4[)1L, HON'BLE VICECRIR1viiN 

The lon'ble Mr. J.U. FJ/\DHYJ4KRHI, HUN'BLE IIEMBEH(M) 

I. Whether Reporters of local papers may be allowed to see the Judgement? 	ç 

2. To be referred to the Reporter or not? 

* 	3. Whether their Lordships wish to see the fair copy of the Judgement? 

4. 	Whether it needs to be circulated to other Benches of the Tribunal?  
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BEF ORE THE CEI\ITRA L AIJN IN IT.AT IVE T IBLIN& L 

JL BuriBY BENCH,E'BONBMY 

Transferred Applirtlon No. '/'i 

hri R.V. Jogiek.3r, 
asjdjnc it 1322 Curnbs—arap, 

ktppliCant 

vs. 

The Head f1ater, 
hri Damodar Vidyalaya High school, 

[1rgao, Goa. 

The President, 
1athagramastha Hindu 6abha p  
P.BC(.NU. 2059  
Ilargaon, Goa. 

The Director of Education 
Uovernment of Goa t  Daman & Ulu, 
Ps naji. 	 ... Respondents 

Coram; Han'bje Vice—Chairman B.C. GAUCIL 

Hon'ble I9ember(A) J.U. 	JMLJHYRKSHPt 

AppearanCe ; 

The applicant 
in person. 

shrirnati Menezes 
(for hri J.P. Cama) 
AdvOCate 
for the resuondents. 

TRIBUNML'b ORDER 
	

DaTED : 31-12-1967. 

suit No. 19/35 of the file of the District Judge, south 

Goa, Iiargao, is transferred to this Tribunal for decision. 

2. 	4jJ e have heard the applicant 5hri Joglekar and the 

e respondent's adocete mt. Ilenezes (for hri J.P. Came). In our 

opinion this Tribunal will not have jurisdiction to decide tne 

dispute involved in the litigation. The reason is that the applicant 

was appointed as teacher on 1.6.1964 in the school known as dhri 

Damodar Vidyalays High school, Fergao, which is run by the 
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Piathaqramastha Hindu abha, Macgao, which is a society registered 

under the societies Registration ict 1E36a. On 1—E-1966, the 

applicant was promoted as Head Master. He continued to work in 

that capacity till 5th July, 1982. In that month the school 

authorities sent a notice terminating the services of the applicant 

with effect from 7-10-1932. The termination was made as the Marathi 

medium school in which the applicant was working was closed. The 

applicant filed suit no. 19/85 in Margao court cnallenging this 

termination. It is this suit that is transferred to us. 

s mentioned above the school is run by a society vi2, 

Mathagramastha Hindu abha, Obviously, the applicant is not an 

employee of the Centrql Government, It is true that under section 14 

the Central Government has power to issue notification with respect 

to the Corporation or societies owned or controlled by the Government 

of India and after such notification has been issued the Tribunal will 

have jurisdiction to decide the service matters of such corporation or 

Societies. The Society viz,, Mathagramastha Hindu abha is not a 

society owned or controlled by the Cdntral Government. It is true that 

the provisions of the School code are applicable in running the school. 

However, that would not improve the position because the society is 

not owned or controlled by the Government. Mpart from that the Central 

Government has not issued any notification under section 149  even if 

it is assumed that the said society is controlled by the Government, 

in the face of this legal position it will not be possible for us to 

entertain and declue the dispute in question. 

The applicant Shri Joglekar drew our attention to the fact 

that he has made an applieation to the Uistrict Judge, Margao an 5.11.1986 

that the matter be transferred to this Tribunal and that the respondents 

gave a reply dated 26-11-1986 stating that they have no objection if the 

matter is so transferred. Out such consent will not vest jurisdiction 

into this Tribunal. The question of jurisdiction will be depenoent upon 

the Muministrative Tribunals hct,1985 and as mentioned above this Tribunal 
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will have no jurisdiction. Hence we pass the following order : 

44 	 The j:acords and proceedings of suit 19/85 be sent 

back to the district Court, Iiargao for decision. 

long with the record a copy of this order should 

be sent. 

No order as tu costs of this proceedings. 

( 0, C. URDGIL ) 
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